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MR. DEPUTY-SPEAKER; The
question is:

“For “Thirty-second” substitute—
“Thirty-third” (1)

The malion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

Enacting Formula. gs amended, was
added to the Bill. —

The Title was added to fhe Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): I beg to move:

“That the Bill as amended, be
passed.”

MR. DEPUTY-SPEAKER. The
question is: .

“That the Bill as amended, be
passed.” o

The motion was gdopted.

17.14 hrs.

MOTION RE CONTEMPT OF THE
HOUSE

MR. DEPUTY-SPEAKER: As the
House is aware at about 12.35 hours
today, siX visitors calling themselves
Keshar Sharma, Bhagat Ram Gupta,
Anil, Shyam Lal Garg, Mahabir
Singh and Ravinder Pal Singh shout-
ed slogans from the Visiters’ Gallery
ang tried to throw some leaflets on
the Floor of the House. The Watch
and Ward Officer took them into cus-
today immediately and interrogated
them The visitors have made state-
ments but have not expressed any
regret for their action.
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I bring this to the notice of the
House for such action as it may deem
fit.

AN. HON. MEMBER: One year.
(Interruptions)

ANOTHER HON. MEMBER: Qne
month. (Iuterruptions)

MR DEPUTY-SPEAKER:
please.

Please

Mr. P. Venkatasubbaiah.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to move:

“This House resolves that the
persons calling themselves Xeshar
Sharma, son of Shri 'Tep Ram
Sharma, Bhagat Ram Gupta, son of
Shri Ram Kumar Gupta, Anil, son
of Shri P. C. Mittal, Shyam Lal
Garg, son of Shri Hazari Lal, Maha-
bir Singh, son of Shri Chandagi
Ram and Ravinder Pal Singh, son
of Shri P. P. Singh, who shoated
slogans at about 12.25 hours today
from tne Visitors’ Gallery and
atiempted 1o throy some leaflets
from there on the floor of the House
and whom the Wateh and Ward
Officer took into custody imme-
diately, have committed a grave
offence and are guilty of the con-
tempt of this House,

This House further resolves that
the said Weshar Sharma, Bhagat
Ram Gupta, Anil, Shyam I.al Garg,
Mahabir Singh and Ravinder Pal
Singh be sentenced to simple im-
prisonment till 6 P.M. on Wednes-
day, the 24th March, 1982, for ihe
aforesaid contempt of the house
and sent tc Central Jail, Tihar, New
Delhi.

(Interruptions)

SOME HON. MEMBERS:
no. (Interruptions)

No, no,

SHRI JAGDISH TYTLER (Dele
Sadar). Mr, Deputy-Speaker, Sir
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SHRI G. M. BANATWALLA (Pon-
nani): Today only.

SHRI  GEORGE
(Muzaffarpur) .
point of order,

FERNANDES
I want to raise a

(Interruptions)

SHRI JAGDISH TYTLER: I want

to say something before Mr. George
Fernandes says something.

MR. DEPUTY-SPEAKER: Your
moation. .,

(Interruptions)

MR DEPUTY-SPEAKER: Have you
completed your motion?

SHRI P. VENKATASUBBAIAH:
Yes. (Interruptions)

SHR] JAGDISH TYTLER: I want
to speak before Mr. Fernandes
speaks.

MR. DEPUTY-SPEAKER: There 1is
a notice of substitute motion.

(Interruptions)

MR, JAGDISH TYTLER: T want to
speak before Mr. Fernandes speaks.

MR. DEPUTY-SPEAKER: Mr. Suraj
Bhan you want to move a motion?

SHRI JAGDISH TYTLER: I want
to say something before that

AN. HON. MEMBER: The informa-
tion you have given is not enough.
You must also...(Interruptions)

SHRI KAMAL NATH
wara). The information
given is inadequate. ™"

(Chhind-
vou have

AN HON. MEMBER: We want 10
know the names of those whe have
signed the visitors’ passes for them.

SHRI KAMAL NATH: We want to
ww the names of the M.Ps. who
1ed the passes.
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SHRI JAGDISH TYTLER. Mr,

Deputy-Speaker, I want to say some-
thing.

SHRI SANTOSH MOHAN DEV
(Silchar): We want to know tihe
names of those Members who signed
the. .. (Interruptions)

SHRI JAGDISH TYTLER: It is not
only the Members also who sighed
them, but... (Interruptions)

MR. DEPUTY-SPEAKER: Let him
move the substitute motion.

(Interruptions)

SHRI P. VENKATASUBBAIAH:
Mr. Deputy-Speaker, may I make
an appeal to Shri Suraj Bhan that
this is a matter that concerns the
dignity of the House, the dignity
and decorum of the House? Every
hon. Member of this House must
upholg the dignity and decorum of
the House. The House should not be
divided on politica] or some personal
motives. I wou'd only appeal to him
not to move the substitute motion,
Th, motion given by me may be pas-
s:d. The motion which I have given
may be passed, (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Suraj Bhan, please, please,

(Interruptions)

SHRI SANTOSH MOHAN DEV:
We want to know the nameg of the
M.Ps. who have signed the passes.

(Interruptions)

MR, DEPUTY-SPEAKER: Please
sit gown. Mr. Suraj Bhan.

(Interruptions)

SHRI GEORGE FERNANDES: Un-
der what rule? I would like to know
under what rule this motion is being
moved. (Interruptions).

SHRy JAGDISH TYTLER: 1 do not
know Wwhether you were present in
the mornng when these pamphlets
were thrown and disturbance was
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created. You must have seen the re-
action from this side. Who were the
people who were practically support-
ing them? It is the Membergs who
were sitting here in the opposition
side who are responsible Yor that.
(Interruptions). That also you should
take into consideration.

SHRI GEORGE FERNANDES: All
facts must pe taken into consideration.
I entirely agree with the hon. mem-
ber, What ig the rule under which
this motion hag come?

SHRI P, VENKATASUBBAIAH:
They have shouted slogans, they
have thrown leaflets. According to
the watch and ward..

SHRI GEORGE FERNANDES. 1
am on my Jegs, on a point of order.

MR. DEPUTY-SPEAKER: He is
giving you information.

SHRI GEORGE FERNANDES: Be-
fore the Minister refers us %o the
watch ang ward, we would like the
Houge to concern itself with certain
rules. Then we shal] listen to him
about the watch and ward. What is
the ru'e under which this motion has
been moved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): A point
of order hag been raised here and the
hon. member wants ty know under
what rule this is being done, There
are provisions in the rules for this
‘House to protect ity dignity and even
if there are no specific rules, there are
residuary powerg .available to this
‘House and the hof. Speakar to pro-
tect the honour and dignity of this
House. If wea ar, speaking, all ‘he
time saving that democracy should be
protected, the parliamentary institu-
tion ¢hould be protected, we do not
understand as to why there should be
any objection to punish thoss who
haye committed an offence, in front of
ali the memberg gitting here. raising
fochnical vpoints and not trving %o
allow thig House to protect its dignity.
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SHRI GEORGE FERNANDES. My
point of order has not been d;,poged
of. Under rul, 1, there is a List of
Business. If there ig any change “hat
is being made in so far ag the List of
Business for the day iy concerned,
which requires the Government or the
Minister of State for Home Affairs to
come forward with a gpecific motion
on which also he hag made no sub-
mission, excepting moving the motion
ang excepting what you have read,
we have not heen told what were the
slogang they shouted, what were the
leaflets they threw, what js it that
thev did, etc. He hag nipt told us any
of these things. Before we come to
that motion, assuming there are resi-
duarv powers. I would like to know
whether the Speaker has applieg his
mind, whether there hag been a sus-
pension of the ruleg in so far as they
pertain tan the Order of Business be-
fore the House and ¢o on and so forth.
1 would lik, to have clarification on
this issue from the Chair. It is impor-
tant, I am not saying, ‘You do not
bring forward a motion’. 1 am only
saving. observe, th, rules When vou
bring forward a motion.

MR. DEPUTY-SPEAKER: Are yvou
opposing the motion?

SHRI GEORGE FERNANDES. I
will com~ to the motion once you
hava establised that it iy a wvalid
motion.

MR DEPUTY-SPEAKER: The mo-
tion hag been moved ang I shall put
the motion to the vote of tho House.
(Interruptions).

PROF. MADHU DANDAVATE

(Raiapur): There 1is a substitute
mofion.

SHRI GEORGE FERNANDES. 1
want to speak on the motion,
(Interruptions)

MR. DFPUTY-SPEAKER. On the
substitut, motion, vou can sp@ak.

SHRI GEORGE FERNANDES: We
want to speak on the motion.
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MR. DEPUTY-SPEAKER. Both the
motiong are before the House. You
can speak on the motion,

SHRI GEORGE FERNANDES: I1f
there is a motion before the House,
anybody can speak on it.

MR. DEPUTY-SPEAKER:
hear him first,

Let us

SHRI GEORGE FERNANDES. Un-
der which rulg has the motion peen
moved? Is it in order?  (Interrup-
tions) .

MR. DEPUTY-SPEAKER: The
motion ig in order. I have already
ruled.

SHRI SHIVRAJ V. PATIL: 1 will
read out “he rule. Rule 222 says:

“A member may, with the consent
of the Speaker, raise a question in-
volving a breach of privilege either
of a member or of the House or of
a Committee thereof.”

There ig 3 breach of privilege of this
House. A member is raising this
issue. The rule is there. Even i this
rule ig not there, the residuary power
is available to the hon. Speaker.

SHRI GEORGE FERNANDES: I am
also on Rule 222 which the Minister
has now pointed out, (Interruptions)
The hon. Minister of Commercg has
read Rule 222 wherein it gays that the
Member may with the consent of the
Speaker, etc. etc. Then he must pro-
ceed to Rule 223. What doeg it say?
It says:

“A member wishing to raise a
question of privilege shall give
notice in writing to the Secretary-
General before the commencement
of the sittlng on the day the ques-
tion is proposed to be raised. If
the question is based on a document,
the noticg ghall be accompanied
by the document.”

On' *he very rule on which the Mi-
nister relies, there is a procedure laid
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down. So, this matter can come to-
morrow morning, -

THE MINISTER OF STATE [N THE
MINISTRY OF 1 ABOUR (SHRI
BHAGWAT JHA AZAD): I am say-
ing that this is not the first time that
*he Lok Sabhg ig doing this. On 15
occasiong before, th, Lok Sabha had
already gentenced such persons. I am
saying that on 15 December, they did
it: on 9th April they did it. This is
the convention in the House, I am not
quoting the rule. Thig rule is already
there. We are doing it all the time.
Therefore there is no question of
doing anything else. This hag been
don, under the supreme power of the
House.

PROF, MADHU DANDAVATE:
I am rising on a point of order. You
have already given your ruling. But
unfortunately, the Commercg Minister
came to your help ang misguided you.
(Interruptions). Mr. Bhagwat Jha

Azad gave you the correct guidance.

But in between the Commerce Minis-
ter, unfmtunalte]v for you tried to mis-
guide you. He i trying tg convince
you that th, question of privilege is
raised. If the question of privilege is
raised, since ] myself have raised so
many privilege iSsueg; though they
have been rejectey a number of times,
I can tell you that the notice ig to be
given under Rule 223. Th, consent is
to be gecured under Rule 222 and only
when the corsent ig given, the ques-
tion of privilege is raised. When' the
consent is gilven, then the privilege
motion is moved and then the rest of
the procedure follows. It may be that
if ¥ ic the privilege motion, it might
be decided upon then angq there or as
Satich Agarwal did the other day, if
can be referred to th, Privileges Com-
mittee. That procedure is different.
Really uveaking. the .hon, Shri
Bhagwat Jha A7ad hag rightly pointed
dut that ther., are different lines on
the basic of which the issues. are dealt
with. T want to point out to you that
nona nf us on the side of the opposi-
tion alsy wants that ths dignity of the
House should b, violated. W, are
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One with you. It ig not a question of
the ruling party or the opposition. It
is a question' gf the dignity of the en-
tire House right from the Prime Minis-
ter to the Leader of “he Opposition.
We gtang together. That ig our atti-
tude, Therefore, in the past, I would
just urge the Minister, whenever such
incidents hay, occurred—as someone
hag rightly said that before the en-
tire House the incident has taken
place—tw, dimensiong are involved,
the sense of hearing and the sense of
sight. We have seen the incident
happening and we have also heard the
slogans ‘you must hold the electiong in
Delhi’. That was the slogan that we
heard. 1 tell vou that our hearing
capacity is stil] normal. Since we
heard the glogan, 1 would say that
even if a right type of thing is 4o be
done, it must be done in a right type
of way from the correct forum. That
ig our attitude. And, therefore, in the
past even for a case for which the en-
tire country is disturbed, if anybody
tries to do it, no doubt the House
has taken cognisance of that. They
have adopted a resolution and they
have punished them. Bu% even while
doing that knowing that the motiva-
tion was not to create  hooliganism
but they were disturbed and were un-
der vrovocation even when an act of
murder iy committed, when the matter
goes to the court of law... (Interrup-
tions), Let me complete. I 2am
building up the case.... (Interrup-
tions). Do not brush it agside like
that. T will concluds. in one minute.
In the past, we have .. (Interrup-
tions). He has quoted 15 instances in
the past. I agree with Shri Azad. If
We g0 by the precedents, we should
go. .. (Interruptions)

SHRI BHAGWAT JHA AZAD: In
1979, when Shri Fernandes ang Prof.
Dandavate were On this side and we
were on the gther gide, it hag happen-
ed...

PROF, MADHU DANDAVATE. 1
never interferred with your submis-
sion. Therefore, I agree with him.
We ghould go by the precedent, and
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the procedentg very often show that,
taking note of the motivation, we have
alwayg passed a resolution that till
the rising of the Lok Sabha jet those
people be kept here...

(Interruptions)
That is what we have been doing...
(Interruptions)

MR. DEPUTY-SPEAKER:. I have
alloweq him. I will allow all mem-
bers.

SHRI RAJESH PILOT (Bharatpur):
When he says there is no motivation,
I differ from him.

SHRI GEORGE FERNANDES. Sir,
I have raised a point of order,

MR. DEPUTY-SPEAKER: I have
already ruled out your point of order.
I have already said that. Your point
of order is not under discuission now.
There is no point of order,

SHRI GEORGE FERNANDES:
What "is under discussion?

MR. DEPUTY-SPEAKER: The mo-
tion, which has been moved, ig being
discussed,

(Interruptions)

MR. DEPUTY-SPEAKER: The
substitute motio, has already been
moved. On that he wanteq to say
something. Therefore, I am allowing
him; it is not on' the point of order.

SHRI GEORGE FERNANDES: We
would like to take our submission an
that also.. (Interruptions)

MR. DEPUTY-SPEAKER. I have
ruled out your point of order. But I
wil] give you an opportunity.

PROF. MADHU DANDAVATE. Sir,
befora the Minister makeg the state-
ment at the appropriate stage, T would
like you to give your ruling whether
the question of privilege has been
raised, due notice has been given and
you are treating it as a privilege mo-
tion moved.

(Interruptions)



:375 Contempt of

SHRI SHRIVRAJ V. PATIL:
Procedure, allow mg to say something,
which is in the interest of the proce-
«dure we are following. I will be gup-
,ported ... (Interruptions) He has
‘allowed me.

MR, DEPUTY-SPEAKER: 1 will
hear everyone. I have allowed Shri
“Shivraj Patil.

SHRI GEORGE FERNANDES: He
ig making the submission the third
time ... (Interruptions)

SHRI SHIVRAJ V. PATIL: Let me
‘make my submission. If there is any
point of order to be raised by :he
hon. Member let it be raised fuliy and
that point of grder can be decided by
the hon. Presiding Officer. If it had
been made fully, we would have ans-
wered it also fully. Now I am reading
from Kaul ang Shakdher, which is
‘based on decided rulings. It says:

“Where the matter ig of imme-
-diate nature and there is no time
for notice being given, th, Speaker
has permiiteg a member to raise 3
-question of privilege without pre-
vious notice given.”

-

“This is the ruling given by ‘his House
There are rulings given by other
"Houses also that it is not necessary al-
“ways to give notice and, under the
‘some provision of law, it can be done.

SHRTI RAJESH PILOT: Prof,
Dandavale said thero wag no motive.
If you see the time, it happened at the
same time—at 12.24 in the Lok Sabtha
and at 12.24 in the Rajya Sabha. It
was planned. N, one cap say there
was no motive. They have dong it in
both Houses, It is not in Lok Sabha
alone theyv have done it; they have
done it in both Lok Sabha and Rajya
Sabha. ang thev have synchronised
tha time. So, the motive cannot be
bidden. Ther. was thes motive...
{Interruptions). You cannot say
there was no motive,
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PROF. MADHU DANDAVATE. 1
said it is a disturbance. .I never said
there was no motive. I gaig thers is
a motive.. (Interruptions),

SHR] SOMNATH CHATTERJEE
(Jadavpur). Before it comes in the
House, let ug try tg resolve it. We
want to avoid voting. We do not
want it,

MR. DEPUTY-SPEAKER: That is
al] right. Let us not get excited.
Everybody is agitateq over this. It
should not hav, happened. Every-
body is one abouy it.

PROF. MADHU DANDAVATE:
Everybody ig concerned about not
holding the elections.

MR. DEPUTY-SPEAKER: I am
not concerned abou: your elections

anq alt that.

SHRI SOMNATH CHATTERJEE:
Sir, so far as the question of the
House taking g°rious note of what
has happened. is concerned, I am not
going into that. I vield to ncne in
maintaining the dignity and decorum
of this House and therefore, thre is
no good being lectured by the other
side that they alone are th2 reposi-
tory of the dignity and decorum of
the House. We are also ‘concerned.
Th> point is, what is the procedure
to be followed. Let us mnol, in our
anxiety to do something good, take
recourse to a procedure which has not
so far been adoptzd. Therefore, I
agree with our Labour Minister that
in view of the precedents in the
House, in a matlzr which has hap-
pened in front of the House and the
Memberg the elaborate procedurz of
Chapter XX may not be taken  re-
course te It may not be apropriate
but if it is under Rule 222 you cannot
just brush aside the rules which have
been laid down unless gne go2s to
Rule 228. Bul nobody has referred
to Rule 228 at all. Therefore, 2t wus
go into the question as to what is
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the proper procedure. It has hap-
pened in front of th: House Dbefore
the Members. Therefore, we take
note of it and in the exercise of our
authority as a House, as an institu-
tion, we take action in view of the
pregedent,

Secondly, the question which is
really agitating the Members, at
least some of ug on this side, is the
quantum of punisnment that has been
provided. For that I do not know
whether any consultation, any discu-
ssion has taken place, whether any-
body has asked any of us what 1is
the proper quantum of punishment.
That is why the resistance is coming.
Why don’'t you follow the  usual
method? Sir, the quantum of punish-
ment should not be decided upon
because a parlicular glogan is raised.
That is what we are saving. (Inter-
ruptions)  You cannot discusg it with
any of us on this side. You decide on
yourselves ag to what would be the
quantum of punishment and, there-
fore, a substitute motion is peing
moved. The substitute motion is only
with regard to the quantum of
punishment and th'z nature of punsh-
ment.

SHRI SANTOSH MOHAN DEV:
In the past the culprits had regretted
but this time they have not. regratted.

PROF. MADHU DANDAVATE: In
the past they had always consulled
us and we had agre'ad.

SHRI SOMNATH CHATTERJEE:
You don’t even take noie of us, You
thrust upon us suddenly that it is
the punishment. If you want to get
it done through your voting. very
well, get it done. But this is not the
way. Nobody can say hat they alone
are concerned with the dignity of
the House. How they are concerned
about parliamentary democracy we
know that. Let us nqt be taught by
them about parliamentary democracy.
We know whé#¥is happening in this
country.

(Interruptions)
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MR, DEPUTY-SPEAKER: The
procedure I am following here is...

(Interruptions).

SHRI SOMNATH CHATTERJEE:
Let there be proper discussion and
let a decision come. We do want it to
be done by consensus.

MR. DEPUTY-SPEAKER: ‘“Some
times disturbance is created by a
visitor...”

SHRI GEORGE
What are you reading?

FERNANDES:

MR. DEPUTY-SPEAKER: 1 am
about the procedure.

SHRI GEORGE FERNANDES:
What is the book?

MR. DEPUTY-SPEAKER: Please
sit down. After hearing me then you
raise it. You can’t siop me from
g*eading.

(Interruptions).

SHRI GEORGE FERNANDES: We
want to refer to it.

MR. DEPUTY-SPEAKER: I say
these are prizcedents and there are-
procedures:

“Sometimes disturbance is creat-
ed by visitors in the Galleries in.
the Lok Sabha. Such a visitor is
immediately removed from the
Gallery by the security and Watch.
and Ward Staff on duty.

“At the meeting of Speakler with
leaders of Parties and ‘Groups in
Lok Sabha held on 18 February,
1978, it was agreed that thle proce-
dure {o be followed in the event
of disturbance created by a visitor
in the Gallery would be.”

The same procedure we are follow--
ing now.

SHRI GEORGE FERNANDES:
What is the procedure?
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MR. DEPUTY-SPEAKER: The
procedurtz is to make an announce-
ment from the Chair. Now, Mr. Suraj
Bhan. Do you want to speak on the
substitute motion. You please
speak.

SHRI GEORGE FERNANDES: We
want to support it. Do it properly
(Interruptions), We want to support
it. I do not know what you are read-
ing from.

MR, DEPUTY-SPEAKER: Mr.
Suraj Bhan, you speak on the substi-
-tute motion.

PROF. MADHU DANDAVATE:
Sir, we are supporting that proce-
-dure.

MR. DEPUTY-SPEAKER: He has
moved a substitute motion. I  have
allowed him to speak.

(Interruptions).

MR. DEPUTY-SPEAKER: No no.
I have aliowed Mr, Suraj Bhan. He
has moved a substitute motion.

(Interruptions).

MR. DEPUTY-SPEAKER: I have
said the pgrocedure. I am following.

SHRI SUNIL MAITRA  (Cacutta
North East): Mr. Somnatlh Chatterjee
has made a submission to the Trea-
sury Benches. Are they considering
it

MR. DEPUTY-SPEAKER: That is
all right, I have finally ruled. I have
saig what procedure we are following,

Now, Mr, Suraj Bhan may speak.
Are you going to speak? I have al-
lowed Mr. Suraj Bhan only Nobody
else can speak.

(Interruptions)

SHRI GEORGE FERNANDES: I
want to speak on the motion.

PROF. MADHU DAN DAVATE:
Minister does not want to respond to
the appeal of the opposition—entire
wopposition. (Interrupions).
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SHRI SATISH AGARWAL: (Jai-
pur): Just one minute.

MR, DEPUTY-SPEAKER: Do you
not want him to speak? Please  si?
down—all of you, Let him speak—
substitute motion, nothing about the
procedure.

(Interruptions).

MR. DEPUTY-SPEAKER: I am
not permitting you. No more discus-
sion gon that.

(Interruptions),

Please do not record anything.

SHRI SATISH AGARWAL: On this
point may I ask through you the
Minister of Parliamentary Affairs
why the procédure that was adopted
in the Rajya Sabha of consulting all
the Members... (Interruptions).

MR. DEPUTY-SPEAKER: It is all
right. We have our own procedure
We need not take that procedure
here. We have got our own procedure
with regard to the Lok Sabha,

(Interruptions)

PROF MADHU DANDAVATE: Is
it their problem? It is our problem
also.

(Interruptions),

MR. DEPUTY-SPEAKER: You
are nol permitting him. Permit him
to speak. He has put in  substitute
motion, Should he not be given pre-
ference. 1. have asked Shri Suraj
Bhan to speak.

(Interruptions),

SHRI SATISH AGARWAL: The
Minister of Parliamentary Affairs
consulted the Members of the = Op-
position in the Rajya Sabha. (Inter-
ruptions) It can be six months. You
could have adopted that procedure.
Why did you not adopt that procedure?
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MR. [DEPUTY-SPEAKER: Wae
need not follow the procedure »f other
than the Lok Sabha.

SHRI SATISH AGARWAL: You
should have adopted that procedure.

MR. DEPUTY SPEAKER: No. no.
It need not be followed. Shri Suraj
Bhan. -

PROF. MADHU DANDAVATE:
They will also require our co-opera-
tion.

SHR] GEORGE FERNANDES: This
18 a two way traffic. They will also
need our cooperation.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I am not to consult, It is for
the Speaker. (Interruptions).

PROF. MADHU DANDAVATE: In
the Business Advisory Committee
they will require our co-operation. In
maintaining the quorum they will
require our cooperatioin. At every
stage they will nt2ed our co-opera-
tion. Remember that and then pro—
ceed, f
_ . .

MR. DEPUTY-SPEAKER: Shri
Suraj Bhan. You can speak on your
substitute motion.

W AN (S(TTeT): JUTHEr wET-
@, gow &t fefwet & & gaar gt
oW @a g, faaa sy g
TR @ g AT I PPt w7 e
T WS g ¢ 4 a8 umﬁaatum-r
fear g 1w W I -

I beg to move:

“This House does no approve the
slogan shouting and throwing of
leaflets in the house to-day by the
outsiders from. visitorg gallery and
lets them off with warning.”

ST @AY, AN FAY W GEAT
X &, 99T & 3% @7 anea g
a‘?wru—qw’f AT,  &W A 9T Y
ga Pawe wo wifgn 1 (wrawm)
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JUTEAET WEIST, ¥ HWAT g, (o &9
weaT & feg. .. 1 (sgaum)

MR. DEPUTY-SPEAKER: Let
him move the substitute motion.

(Interruptions),

MR. DEPUTY-SPEAKER: 1 will
allow you to speak. Pleas2, please, I
wiil call you. Please sit down.

sft FWENM: TW GeAl & (90 &%

TER T A § ST Tora g

o 2 g g feeal § AT ag1 BT

wIg | 7 THnEl & @R &4 A

TSI | TARM g1 HAT @ § |
(z=uT)

MR. DEPUTY-SPEAKER: You talk
about your substitute motion. Now the
speech is not required. Why do you
go into the details of that. Do not
make political speech here. You
speak on your substitule motion as
to what you want. You want to be
lenient. Do not bring in what  they
have said. No, no, I am not going to
allow.

FERNANDES:
allow me. Why

SHRI GEORGE
You said you will
can’t yvou allow me.

MR. DEPUTY-SPEAKER: I am
going to call- you. Let him complete
it.

SHRI SURAJ BHAN: There must
be som'> reason for that.

H_}Tf{'ﬂ’fﬂ%fﬂ'ﬂ;mmqm g1 Eﬁﬁ T
qohdl | @ AL gR Faame e witgy

|
.~

MR. DEPUTY-SPEAKER: You
stick to the motion. I am not going 10
allow. Do not bring any - polilical
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speech here, I will not allow political

speeches on this issue. I do not want
that.

st qow: gEifeg & @ dae e
% ATYTX 9T FgaT g fo g7 sqaT §
RN T T& &1 G9T &< FIeAT
Twt Iig fagr smoo

SHRI GEORGE FERNANDES:
You said you will allow me to sp:ak
on the motion.

SHRI RAJESH PILOT: Sir, I had
asked for special permission to speak
on the subject purely because this con-
cerns all of us, They are also com-
menting and they are also saying that
this concerns all of us. - What ; want
to bring to your notice today is that
this is 3 planned move, Firstly, we
would like to know who are the MPs
who have signed the visitors’ cards?
For one reason, we are told that when
we get a visilor inside Parliament, we
have got to sign on two registers, one
on the pass. one on the register when
he gets a pass; and after this, I would
like to know who are the Members
of Parliament who have done it here
because I feel that it has been planned
in a very systematic way. Timing has
been given same time in Rajya Sabha
and same time ijn Lok Sabha; well,
they have played it, and it is up to
them. But what I would request you
to consider is this. Today, it is a
leaflet; {omorrow, they will do some-
thing else, they will jump from there
on us. So, if we do not take any mea-
sures and we do not become strict,
and do not take any disciplinary action
against it, it will become haywire and
it will become a public platform, not
this Parliament. I would request you
and I would request all my senior col-
leagues sitting here, that for this, there
is no controversy and there is no dis-
cussion needed, and let us take the
most serious action on it so that in
future people realise it. Otherwise,

today there are four, tomorrow there

will be fifty here, and one day we may
be hardly 50 sitting here and hundred
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people from there will caich hold ot
us, (Interruptions);sometimes, quo-
rum is not trere, and we may be ten
people sitting here So, I would re-
quest you that we must take the
strct and most severe action on it.

=1 AT W g6 Y e & v
wam Paera =g |

SHRI GEORGE FERNANDES: Sir,
so far as maintaining the dignity of
the House is concerned, there are nc
two views. I do not see why there
should be so much of heat on this
question. (Interruptions) There is an
understanding and there is a unity ¢n
both sides of the House that the digni-
ty of the House should be maintained.
There are no tWo views, But, sir, the
guestion is, are you going to look into
the reasons that might have prompt-

MR. DEPUTY-SPEAKER: I am not
concerned about it, I am not concern-
ed about the reasons.

SHRI K, MAYATHEVAR (Dindi-
gul): If you go intc the reasons, they
will be put in the dock. They will
be in trouble. (Interruptions.)

MR, DEPUTY-SPEAKER: I am not
concerned with the reasons, the me-
thods and the other things. You have
said the right thing that the dignitly
must be maintained., You should not
go beyond that. (Interruptions}. No.
Mr. George, you are creating a
very wrong precedent. I am sorry, 1
am not allowing you to speak,
(Interruptions.)

SHRI GEORGE FERNANDES: Sir,
you must listen to me. You are taking
all the...... (Interruptions.)

PROF. MADHU DANDAVATE:
Even when we were in power we were
not behaving like this .. (Interrup-
tions.) ¥

MR. DEPUTY-SPEAKER: T now put
the substitute motion moved by Shri
Suraj Bhan to the vote of the House.



g05 Lontempt of

The question is:

“This House does not approve the

siogan shouting and throwing  of
leaflets in the House today by the
outsiders from the Visitors’ (taMery
and lets them off with warning ?

Those who are in favour may say,
Aye.

' SOME HON.  MEMBERS: Aye.

“"MR. DEPUTY-SPEAKER: Those
who are against may say, No.

SEVERAL HON. MEMBERS: No.

MR, DEPUTY-SPEAKER: 1 think
the ‘Noes’ have it . .

(Interruptions.)

SOME HON. MEMBERS: The ‘Ayes’
have it...

PROF. MADHU DANDAVATE: Sir,
this is a substitute motion.

You have to make . .
tions.)

. . (Interrup-

SHRI P. VENKATASUBBAIAH: Sir,
I would request you to put the sub-
stitute motion again for the vote . of
the House. (Interruptions.)

SHRT SATISH AGARWAL: Sir, you
put the substitute motion moved by
Shri Suraj Bhan, They said ‘Aye’.
They said ‘Aye’.

(Interruptions.)

MR. DEPUTY SPEAKER: I will put
the substitute motion moved by Shri
Suraj Bhan to vote again.

(Interruptions.)

MR. DEPUTY-SPEAKER: The ques-
tion is; : :

“This House does not approve the
slogan shouting and throwing of
leaflets-in the House today by the

“outsiders from the Visitors' Gallery
and lets them off' with warning.”

MR.: DEPUTY-SPEAKER: Those in
favour may say, Aye.
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SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER:
against maysay, No,

SEVERAL HON, MEMBERS: No.

Those

MR. DEPUTY-SPEAKER: I think,
the “Noes” have it, the ‘Noes’ have it,
the substitute motion is. ..,

SOME HON.
“Ayes” have it.

MEMBERS: The

MR. DEPUTY-SPEAKER: Let the
Lobbies be cleared, '

(Interruptions)
The Lobbies have been cleared,
The question is:

“This House does not approve the
slogan shouting and throwing of
leaflets in the House today by the
outsiders from the Visitors® Gallery
and lets them off with warning.”

The motion was negatived.

MR. DEPUTY-SPEAKER: Now, I
put the motion moved by Shri P. Ven-
katasubbaiah to vote.

The question is:

“This House resolves that the
persons calling themselves Keshar
Sharma son of Shri Tej Ram Shar-
ma, Bhagat Ram Gupta son of Shri
Ram Kumar Gupta, Anil son of Shri
P. C. Mittal, Shyam Lal Garg son of
Shri Hazari Lal, Mahabir Singh
son of Shri Chandagi Ram and
Ravinder Pal Singh son of Shri P,
P, Singh, who shouted slogans - at
about 12.35 hours today from the
visitors’ Gallery and attempted to
throw some leaflets from there on
the floor of the House and whom
the wateh and Ward Officer took
into custody immediately, have
committed a grave offence and are
guilty of the contempt of this House.

This House further resolves that the
said Keshar Sharma, Bhagat Ram
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Gupta, Anil, Shyam Lal Garg, Maha-
bir Singh and Ravinder Pal Singh be
sentenced to simple imprisonment till
6 pm. on Wednesday, the 24th March,
1982, for the aforesaid contempt of the
House and sent to Central Jail, Tihar,
New Delhi.”

The motion was adopted, -
(Interruptions)

L4t this stage, some hon. Members

left the House.]

e o

17.55 hrs.
ARCHITECTS .(AMENDMENT) BILL

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
I beg to move:

“That the Bill to amend the
Architects Act, 1972, as passed by
Rajya Sabha, be taken into conside-
ration.”

The Architects Act, 1972, came into
force on 1st September, 1972, in order
to protect the title of the Architect.
In this Act which is to provide for re-
gistration of architects and matters
connected therewith, Section, 34(3) of
the Act makes the laying of the Rules
framed thereunder on the Table of
both Houses of Parliament obligatory.
However, the Council of Architecture,
which has been constituted as per Sec-
tion 3 of the Act is also empowered
to make regulations with the approval
of the Central Government. This does
not, however, provide for the regula-
tions so made being laid on the Table
of Parliament.

The Committee on Subordinate Le-
gislation of the 6th Lok Sabha, in its
Seventh Report has recommended
that like rules, regulations framed by
the Subordinate bodies under delegat-
ed powers authorised by the conce'!'ned
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Acts ol Parliament also should be laid
before each House of Parliament and
there should be a provision to this
effect in the relevant Statutes. Like-
wise, there should invariably be pro-
vision jn the relevant Statutes  for
publication of regulations to be fram-
ed thereunder in the Gazette of India,
The Government has accepted these
recommendations of the Committee on
Subordinate Legislation, It js, there-
fore, proposed to amend the Act as
follows : =

In Section 45 of the Architects Act,
1972— 20 of 1972 —

(i) in sub-section (1), after the
words ‘the Central Government’, the
words ‘by notification in the Offi-
cial Gazette’ shall be inserted.

(ii) After Sub-Section (2), the fol-
lowing sub-Section shall be inserted
namely— ‘(3) Every regulation made
under this Section shall be laid, as
soon as may be after it is made, be-
fore each House of Parliament,
while it is in Session for a total
period of thirty days which may be
comprised in one Session or in iwo
or more successive Sessions and if,
before the expiry of the Session,
immediately following the Session
or the successive Sessions aloresaid,
both House agree in making any
modification in the regulation, ar
both Houses agree that the regula-
tion should not be made, the regu-
lation shall thereafter have effect
only in such modified form or be of
no effect, as the case may be; so,
however, that any such modification
or annulment shall be without pre-
judice to the validity of anything
previously done under that regula-
tion.”

The Architects (Amendment) Bill,
1980, was passed by the Rajya Sabba
on the 3rd December, 1980. The Bill
as passed by the Rajya Sabha was laid
on the Table of Lok Sabha on 8th
December, 1880. The amendments
contained in the Bill are jn consonance



